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The 27th February 2019

The Bihar Special Survey and Settlement (Amendment) Rules, 2019

No-08 / Niyam Sanshodhan(Survey)—08—02 /2012(Part) 131 (8)/Ra—In exercise of the
powers conferred by Section 28 of the Bihar Special Survey and Settlement Act, 2011 (as amended
from time to time), the State Government hereby makes the following Amendment Rules to amend
the Bihar Special Survey and Settlement Rules, 2012:-

1. Short title, extent and Commencement.— (1) These rules may be called "The Bihar
Special Survey and Settlement (Amendment) Rules, 2019".

(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force with immediate effect.

2. Rule-2 of the said Rules, 2012 shall be substituted by the following.-Rule-2(1), In

these Rules unless there is anything repugnant in the subject or context-

@

(i)

(iii)

@iv)

™)

(vi)

(vii)

(viii)

(ix)

)

(xi)

"Special Survey'" means the construction of digital map and construction and
maintenance of record of rights to be made on the basis position of the property
and ownership relating to the land with the help of modern technology by using
aerial Photographs/ Satellite Images - taking latest position of land;

"Map" means the map of land that is say configuration prepared village wise of
all the existing plots Revenue village with total numbers khesras and boundaries
and all necessary details with the help of modern technology/ E.T.S or human
technique by using Aerial Photographs/Satellite Images;

"Control Point" means the control points established by the Department of
Survey of India, mainly made for control points for the Survey in the context of
primary, secondary, tertiary,etc;

"Amin Diary" means Amin diary maintained in the prescribed format for
verification and examination in work of survey, by Amin/Speical Survey Amin
described in Serial no.-XI of sub-section (2) of section-2, of the Bihar Special
Survey and Settlement Act, 2011 during field visit within the different stages of
land survey for recording the proceeding of measurement and land survey;
"Yaddast Register" means a Register maintained in the prescribed format by
Amin and Kanungo for entering the claims and other details received from
Raiyats with respect to their land under sub-section (1) of Section-5 of the Bihar
Special Survey and Settlement Act, 2011 (as amended from time to time);
"Pedigree" means Pedigree prepared in the prescribed format Land Statement
basis claim entered in it received from raiyats prepared by Amin/Kanungo within
their jurisdiction clarifying their relationship with original Khatiyani/Jamabandi
Raiyats under the provisions of sub-section (1) of section-5 of the Bihar Special
Survey and Settlement Act, 2011 (as amended from time to time);

"Deputy Collector Land Reforms" means an officer appointed by the State
Government as Land Reforms Deputy Collector for discharging duties and
liabilities described for maintenance of land-records during land survey as per
procedure described in the Bihar Special Survey and Settlement Act, 2011 (as
amended time- to- time) and the Bihar Special Survey and Settlement Rules,
2012;

"Circle Officer-" means an officer appointed by the State Government as Circle
Officer to discharge the duties and liabilities described in the Rules and the Act;
"Special Survey Amin- " means Special Survey Amin working as an Amin for
Special Survey works for discharging the duties and liabilities of Amin described
in the Rules and the Act;

""Special Survey Kanoongo-" means Special Survey Kanoongo working as
kanoongo for discharging the duties and liabilities of Kanoongo described in the
Rules and the Act;

""Special Survey Assistant Settlement Officer- " means an officer working as
Special Survey & Settlement Officer to discharge the duties liabilities of the
Assistant Settlement Officer in Special Survey as described in the Act and Rules.
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(xii))  "Electronic Total Station-"" means the modern equipment measuring the land in
conformity according to criterion as prescribed by the Government and in
conformity with the standards determined by the Government;

(xiii))  "Differential Global Positioning System-" means the modern equipment to
indicate Specific Co-ordinations of Specific Place and correct positions on the
Earth by linking the signals received from the Satellite with Ground Co-
ordinates;

(xiv) "Tie-Line- " means the line connecting the smaller Survey Blocks on the main
Survey Line;

(xv)  "Teriz-" means the statement prepared by recorded informations of the entries in
the Khatiyan- currently in use;

(xvi) "Land Parcel Map-" means a map depicting one parcel as part of specific land
portion.

(2) Words and expressions used but not defined in these Rules shall have the same meaning
which have been assigned to them in the Bihar Special Survey and Settlement Act, 2011 (as
amended from time to time).

(3) The words "Licensed Surveyor" used in the Bihar Special Survey and Settlement
Rules, 2012 shall be substituted by the words "Amin/Special Survey Amin"

(4) In view of section-2 (1) of the Bihar Special Survey and Settlement Act, 2011, unless
otherwise requires in the context the definitions provided in the Bihar Tenancy Act, 1885, the Bihar
Land Reforms Act, 1950, the Survey and Settlement Manual, 1959, the Tenant holding
(Maintenance of Records) Act, 1973 and Bihar Mutation Act, 2011 shall be applicable.

3. Sub rule (3), (4), (5), (7) and (8) of rule-6 of the said Rules, 2012 shall be is
substituted by the following respectively :-

"(3) A land holder/Raiyat may submit before the Assistant Settlement Officer in survey
office or camp office, a self declaration in respect of land held by him in Form-2 and Pedigree in
prescribed Form-3(1).

(4) Self declaration shall be received by the Assistant Settlement Officer as per provisions
provided in sub-rule-(1) and the same shall be verified with the help of different Revenue records of
right.

(5) Assistant Settlement Officer shall verify details of self declaration with the help of
different records of right such as last survey khatiyan, Jamabandi Register, Khesra Register, last
consolidation khatiyan, continuous khatiyan and other available revenue records.

(7) After verification of self declaration, concerned Assistant Settlement Officer shall
prepare verification certificate in Form-3.

(8) Any self declaration which could not be verified by the Assistant Settlement Officer due
to non availability of the relevant records or due to disputes a brief reason for non verifications shall
be maintained in a separate register in Form-4.

4. Sub-rule-(1) of Rule-8 of the said Rules, 2012 shall be substituted by the following and
sub-rule-(3) shall be deleted:-

(1) Revenue village wise Khanapuri parties shall be constituted by the Settlement Officer of
the concerned district consisting of the following :-

(i) Assistant Settlement Officer/Special Survey Assistant Settlement Officer.

(i1) Kanoongo/Special Survey Kanoongo.

(ii1)) Amin/Special Survey Amin.

Sub-rule-(3) of The Bihar Special Survey Settlement Rules-2012- deleted.

5. Amendment in Rule-9 of the said Rules, 2012.-(1) Sub-rule-(2) of Rule-9 of the said
Rules, 2012 is deleted.

(2) Sub-rule-(3) of Rule-9 of the Bihar Special Survey and Settlement Rule-2012 is
substituted by the following:-

"(a) Such self declaration which could not be verified earlier by the Assistant Settlement
Officer, shall be verified by the Khanapuri party on the basis of available records of right such as last
Survey Khatiyan, updated khatiyan, consolidation khatiyan, Khesra register, continuous khatiyan,
Jamabandi register and other revenue records of right."
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(3) New sub-rule-(3)(b) is added after sub-rule-3(a) of the Bihar Special Survey and
Settlement Rule-2012.

"(b) The khanapuri party, having regard to such facts, shall determine the infrastructure in
record of rights, such-as khesra register right of cultivation and ownership shall be as follows:-

(i) Account uptodate ground realities- property based ownership found in
course of Land verification and on the basis of papers related to property,
position of possession;

(i) Changes-position of Geographical changes in land plots in due course of time;

(iii) Transfers-Position of ownership on the land/land plots on the basis of land
settlement, Bhoodan Praman Patra, sale-purchase, gift, perpetual lease etc. by
the Government;

(iv) Sub-division- up to date position of land/Land plots after division of rayati
land on the basis of mutually signed consent, on the basis of registered deed
and order passed by the civil court in property suit/partition suit.

(4) Provision of Sub-rule-(4) of Rule-9 shall be mentioned as clause (a) and thereafter
the following clauses (b), (c) and (d) shall be inserted:-

"(b) If concerned raiyat is not found present at the time of spot verification during khanapuri
stage, then the Amin shall enter the same in the Yaddast register and proceed serial-wise. If such
raiyat makes his presence after fixed due date, then the land details of such raiyat shall be entered by
Amin with his signature and date in the yaddast register "Form-3(2)".

Details of revenue records/ documents/evidences shall be entered in the Yaddast register on
the basis of which khata has been opened during khanapuri stage in the name of concerned raiyat.

(c) Before initiating khanapuri works, concerned Amin shall prepare pedigree of all raiyats
khata-wise on the basis of Terij of khatian under the supervision of Kanoongo. Pedigree shall be
prepared of all survey related villages in the presence of general public and assistance will be sought
from local public/representatives as per requirement. Signatures will be procured on the pedigree
that of raiyats/general people/public representatives. If land is found to have been transferred by the
original raiyat or his real heir, then concerned raiyat shall enter his details on the other page of the
pedigree. Such prepared pedigree shall be randomly examined by the Assistant Settlement officer
also. Share of raiyats shall be determined on the basis of pedigree as per provisions laid down in
Hindu Succession Law/Muslim Succession Law or whatever is applicable.

(d) After receipt of information related to khanapuri parcha, concerned raiyat shall file his
claim/objection against the entries in Form-8 within maximum of 15 days."

6. Following sub-rule (1a) shall be inserted after sub-rule-(1) of Rule-11 of the above
Bihar Special Survey and Settlement Rules, 2012 :-

"(1a) Checking of Maps and record of rights prepared in view of the provision of sub-rules-
(1), (2), (3), (4), (5), (6), (7), (8), (9), (10), (11) of Rule-9 and sub-rule-(1), (2), (3), (4) of Rule-10
shall be completed during recess under Rule-14. Recess work shall be completed in two sections-(i)
records and area section and (ii) khesra section.

7. New sub rule-(5a) shall be inserted after sub-rule-(5) of Rule-14 of the Bihar
Special Survey and Settlement Rules, 2012 :-

"(5a)(i) After publication of draft of record of rights, Assistant Settlement Officer shall
prepare Settlement Rent Roll in Form-18(a) on the basis of rent table fixed by the State Government
for every raiyat of the concerned revenue village. Annual rent roll shall be prepared as per
following:-

(a) Homestead Land- Rs.1.00 per decimal.

(b) Agriculture Land-Rs.0.75 per decimal.

(c) Bhit Land - Rs.0.60 per decimal.

(d) Chaur, Diyara, Pathrili and Sandy land - Rs.0.50 per decimal.

(e) Different Government land and land controled by different Government
Departments - Rs.1.00 per acre.

(f) Urban land - Rs.5.00 per decimal.

(g) Commercial Land-as per provisions laid down in the Bihar Agriculture Land
(Conversion for Non-Agriculture Purposes) Act, 2010.
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If the Commercial land is not put to commercial use in future or the same is exempted from
Commercial use, then rent shall be fixed in view of its actual use.

(ii) After preparation of rent roll of the concerned village as per land details and its
nature, owned by all raiyats, concerned Assistant Settlement Officer shall
publish draft rent roll for receipt of objections and claims and such objections
shall be received within 15 days from the date of its publication.

(iii) Claims and objections received during the publication of draft rent roll shall be
disposed of after giving reasonable opportunity of hearing to concerned parties.
Records of proceedings shall be maintained as case record & other formalities
shall also be completed.

(iv) After disposal of claims & objections received in view of the provisions of
subrule-(5) (i) of Rule-14 and rent roll prepared in view of subrule-(5)(ii) of
Rule-14, the Charge Officer shall examine rate of settlement rent roll as
submitted by the Assistant Settlement Officer. The Charge Officer shall
examine the settlement rent roll and if it is found correct, he shall submit it to
the Settlement Officer for confirmation and sanction.

) The Settlement Officer may sanction Raiyat wise settlement rent roll with or
without correction in view of subrule-(5)(a)(iv). If correction is required in
settlement rent roll, the same shall be returned to the Assistant Settlement
Officer for reconsideration.

For amendment in rent Table Raiyatwise of concerned Revenue Village received for
reconsideration, the Assistant Settlement Officer shall issue notices to concerned parties for
amendment in Raiyat wise rent roll and after hearing concerned parties, his findings shall be
recorded in case record. After hearing and completing other formalities correction will be made in
concerned rent roll and rent shall be incorporated in the relevant columns of Form-20 of Record of
Rights of the land owned by concerned Raiyat/Raiyats .

(vi) After final sanction by the Settlement Officer, Assistant Settlement Officer shall
prepare settlement rent roll with respect to land/land plots owned Raiyat wise
and after proper verification systematically arrange & incorporate and publish
the same in view of subrule-(5) of Rule-14.

8. Chapter-X of the said Rules, 2012 shall be deleted.

9. Last sentence of Rule-21 of Chapter-XI of the said Rules, 2012- namely "Technical
aspects of the work of the licensed surveyors under section-16 of the Act shall also be
incorporated in the said Technical Guidelines" shall be deleted.

By order of the Governor of Bihar,
BRIJESH MEHROTRA,
Principal Secretary to the Government.
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Form 3 (1)
Pedigree (Family Tree), Section 5 (1) of the Act
To,
Camp In charge
CIrCle e
DIStIIC e,

Subject-Regarding Submission of self Pedigree (family tree)

Sir,

Duly informing with regard to above mentioned subject here by I/We have to say that

(1) ME. / MISuooeeeeeeeeeeeeee Son / Daughter / Wife of ...

(i1) Mr./ MIS. oo Son / Daughter / Wife of ..

(ii1) Y, SZ\Y, § ¢ DAY LY § ¢ TN
Daughter (Daughter's), Wife Of ... Resident Of......ssns e
Village.......ooecoeeereere Police  Station......c.......... Circle: = District .o Caste (In
capital letter) ... whose description is written and attached along with application in
the form II  Late....nes Father—......coce Village ... who was mentioned in
Jambandi Panji  Serial Number.........coirrnn Revenue Village—......snseseen
Circle—..seeseese and whose details described as Khata Number:- ...
................... Plot  NUmber:= . AT = e RENE
(I TUPEES) 1= in (CS/RS/Chakbandi) ........cccccmecrrnec Khatiyan. On the basis of hereditary

devolution/ Partition, I /We have earned the interest as heirs according to Family Tree Table

mentioned below as per Khatiyan / Register-I1.

I/We hereby declare that on the basis of below attached family tree as per
Khatiyan/Register-1I have earned the interest in above mentioned land under consideration is in our
peaceful possession and is free from any dispute/title-suit. My/Our family tree as per Khatiyan /

Jamabandi Panji is as follows.

So hereby I/We request to open an account (Khata) in My/ Our Name with plot detail on the
basis of family tree described in form-III for the land under consideration in the "RoR" (Records of

Right) being prepared through survey operation.

Sincerely

Signature/ Signatures of
the applicant/applicants
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Possesion of Individual heir on the basis of Pedigree
Details of Possession/Ownershi No.
Name of Father Permanent P Jambandi
Raiyat Name Address Khata | Khesra | Area | Boundary
A. D.

I/ We hereby declare that we have peaceful possession on the land and it is free from any

dispute/title-suit. So hereby I/We request to open an account (Khata) in My/ Our Name with plot

detail on the basis of family tree described in form-III for the land under consideration in the "RoR"

(Records of Right) being prepared through survey operation.

Enclosures—

1-

Date/Year of Dead Jambandidar

Details of Jamabandi No./Revenue Recipt No./ Year
Copy of Khatiyan (If Available)

Detail Documents of Claimed Land

True copy of the order if delivered by Competent court

Valid documents for establishing heir of the dead raiyat/applicant

Photocopy of Aadhar card of applicants

Photocopy of voter id of applicants

Sincerely

Signature/ Signatures of the applicant
/applicants
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